C, KA. T. Bench, Jaipur

Date of Order o L Orders

1.5.2001 Mr. P.N.Jatti, Counsel for the appl:cant.
Mr.N.C.Goyel, Counsel for the respendents.
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Heard.

R The learned coun=91 for the - respondents
' gubmits ' fhat fhe appllcant had . pra&ed for his
apponntment in Group 'C' as & Sortlnq Asgistant. Vide .
&n order dated 1et March 2001 (Annex.R/1), the
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epp]zccnt ha= been appeinted as & Sorting Ass:etant on
temporary basis and  the desired relief has_ been

, | oranted to the epplicent. In view of this, the 0.A.
%;7 has beccme infructuous. "
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. . ﬁa?x W o The learned counsel for the appl:cant does
' e ';y%;\\\ not dlqpute th1= pOSltlon
N
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- - ., .. .In. our opinion, .in view of thé . order

Annex R/l dated J=€ March, 2001, the |present

N {:“' ‘fap@ﬂJcatlon has become JnfructUOU° and deserves to be E;Qv
disposed of. The Original Appllcatlon is, therefore,

disposed of accordingly. ’ RN
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o . (S.K.Agrawel) 7 , U : ,(A»KmMieré)
e ey Adm.Membér ‘ o " Judl .Member




